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O’BDE;ERS OF THE BENCH

Date of Order: 2¢

OA No. 590/201
Mr. Arvind Sharmzaf,"gc_é:ounsel for applicant.

The only co‘htroversy involved in this OA is that
- pursuant to the trapsfer order dated 11.04.2012 (Annex.
A/1) passed by: t‘he respondents, the applicant was -
transferred from iPA (SBCO) Jhalawar HO to PA SBCO
Tonk HO. Furthef: n confirmation of this transfer order
dated 11.04.2012, another order dated 17.04.2012 has
been passed to trcmsfer the applicant from PA (SBCO)
Jhalawar HO to PA=SBCO Tonk HO and vide order dated
20.04.2012, the payment of TA Advance Rs.10,000/- was
‘made to the appllcant to meet travelling expenses for
transfer to Tonk HO. But till date, the applicant has not
been relieved; therefore the applicant represented
- before the respondehts through his representation dated
30.05.2012 (Annéx. A/3), which has not been responded
by the respondents Further the applicant represented
through representatlon dated 30.07.2012 (Annex. A/4)
but till date the apphcant has not beén relieved pursuant
to the transfer order dated 11.04.2012 (Annex. A/1).
Therefore, this OA has been preferred by the applicant
.seeking for writ or d|rect|on directing the respondents to
relieve the appllcant pursuant to the transfer order.dated
11.04. 2012 and 17 04 2012.

"Having conSIdered the submissions of the learned
counsel for the™ apphcant and upon perusal of the
averments made |n the OA and representations dated
30.05.2012 & 30 07.2012 (Annex. A/3 & A/4,
respectively), smce ‘the representations of the applicant
are pending for consnderatlon, I deem it proper to direct
the respondents to consider the representations of the
applicant exped|t|ously but in any case not beyond the
period of 15 days ifrom the date of receipt of a copy of
this order. In case the applicant is found suitable, he may
be relieved fOF'ChWIth

If any preJud|c1aI order is passed against the
applicant, he is at Ilberty to file substantive OA.

With these observatlons,, the OA is dlsposed of wrth

no order as to costs /
“ ! ‘

c (JUSTICE K.S. RATHORE)
- JUDICIAL MEMBER

- Kumawat



